
*7 ?«*«’’* smEW PBR 5, v m  Paper* Laid 28

section 3 0f the Essential Commodities 
Act, J55S>~

(i) The Textiles ^Production by 
Knitting, Embroidery, Lare 
making and Printing. Machines) 
Control (Amendment) Order, 
1973 (Hindi and r?nglwh ve?- 
sions) published in Notifcatkm 
No. SO. H85 in Gazette of 
India dated the IHth April, 
1973.

(ii) S.O. 1186 published in Gazette 
ol India dated the 28th April, 
1973 containing corrigendum to 
Notification No. S.O. 3IW» 
dated the 21st July, 1971.

(iii) The Woollen Textiles (Pro
duction and Dton button Con* 
trol) Amendment Order, 1973 
(Hmdi and English version!,) 
published in Notification No 
S.O. 24)2 in Ga/e«e of India 
dated the 25th August, 1973. 
[Placed m Library. See No 
LT-S611/73).

S t a t l m e n i  r e .  C o r r e c t  io n  o f  a n s w k k s , 

to  U.Jy.Q. No. 1582 r*.. Pknsjons t o  
FR£ED0 M«F1GHT£R M ?S  AND M L A S *N» 
U.S.Q . No. 4862 r e .  C a s u a l t i e s  w r i n g  

PAC REVOLT IN U P-

THE DEPUTY MINISTER IN 1 HJT 
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): 1 beg to lay 
on the Table—

(i) A statement (i) correcting the
reply given on the Kt August, 
1973 to Unrtwrred Question No 
1582 by Shri Ramavatar Shafctn 
regarding grant of penakm to 
freedom fighters amongst Mem
bers of Parliament and State
Legislatures and (ii) giving rea
sons for delay in correcting the 
reply.

(ii) A statement correcting the re
ply given on 29th August, 1973 
to Unstarred Question No, 4862 
by Storf R. R. Singh Deo re* 
garding casual ties doting the 
exchange of fire between Army 
and PAC in V.P. [PlactJ in 
Library. See No. I.T-5618/73].

Paoprr anl toes Accounts an» Baianck
<0 ’tm to& tow n*'* '

HON BHANG* of P. A r .D ep rr .

THE DEPUTY MINISTER m  THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNXTH PAWADIA): 1
beg to lay on the Table a copy of the 
Profit and Loss Accounts and Balance 
Sheet (On accrual b%*is> of the Tele
communication Branch of the Indian 
Posts and Telegraphs Department for the 
year 1971-72 (Hindi and English ver
sions). [Placed in IJbrary. See No. 
LT-5619/73].

In d ian  N a v a l  A u xiuvaj* S ervice 
R e cu i a t io s s ,  1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI
I. B. PATNAIK): I beg to lay on the 
fable a copy of the Indian Nava! Auxi
liary Service Regulations, 1971, pub
lished in Notifictition No. S.R.O. 232 in 
Gazette of India dated the 1st Septem
ber, 1973, under section 135 of die Navy 
Act, 1957. [Plated in Library. See No. 
LT-5620/73].

SnrATRMfcNT RE. CORRoClION OF ANSWER 
i o  U.S.Q, No. 347# re. « .ow Banking 

PROGRESS IN BUiAK

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); I beg to lay on 
the T»We a statement (i) curseeting the 
reply given on 17th August, 1973, to 
Unstarred Questio* N a  3478 by Hu
man Kamala Kumari regarding slow 
banking progress in the State of Bihar 
and (ii) giving reasons for detay tn 
correcting the reply, iPitied to Uhrarv. 
See No. LT-5621/711.

SfrATfcMfiltlS SHOWING ACTION TAKEN BY 
GoVfWNUENT ON ASfURANCfcS. PROMISfc 

JiTC

THE DEPUTY MINISTER IN 1HE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI B. SHANKARA- 
NASNDh I beg to Jtav on the Table nine 
statement# adenHttt tb* a c t a  taken by
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Government on various assurance, pro mises and undertakings given by the 
Minister* during the various sessions of Lok Sabha:

Fourth Lok Sabha

(1) Statement No. XXXtt Seventh Session, 1969.

(2) Statement No. XXX Ninth Session, 1969.

(3) Statement No. XX Eleventh Sew>ion, 1970.

(4) Statement No. XXIV

(5) Statement No. XV

(6) Statement No. IX

(7) Statement No. Vll

(8) Statement No. Vll

(9) Statement No. H

[Placed in L tbran. ,W No. LT-562.

J2.07 hr*.

COMMITTFE ON PETITIONS 
MINUTES

MR. SPEAKER- No*, item No. 12 
Stfri A P Sharma. He is absent. Then, 
Shri lshaque Sumbhali Hc »s .‘Iso 
absent.

SHRI K. k  CHAVDA (Paian). 1 
am also a Member o( that committee 
So, 1 cun l*y ft an Ufcr Tahh of the 
House.

MR. SPEAKER: Let him ex-
press his regret that the other two Mem* 
hers are absent and then say that on be
half of those absent Members, be n  lay
ing it e* the Table of the House.

AN HON. M£MB£R: Shri lshaque 
Sambhali has just com' to the House.

SHRI ISHAQUE SAMBHAU (Am- 
roha): ( apologise for my absence

I beg to lay on the Table the Minutes 
of the Twenty»aecoad to Thirtieth Sittings 
of the Committee on Petitions.

' Second Session, 1971.

Fourth Session, 1972.

Fifth Session, 1V72 

Sixth Session, 1972.

Seventh Session, 1973.

Eighth SesMon, 1973.

73}

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report the 
following messages received from the Se
cretary of Rajya Sabha — 1

ti) “In accordance with the provisions 
of Rule J27 of the Rules of Procedure 
and Conduct of Business m the Rajya 
Sabha, 1 am directed to mfovm the Lok 
Sabha that the Rajya Sabha, at its sit
ting held on the 3rd September, 1973, 
'agreed without any amendment to the 
Reserve Bank of India (Amendment) 
Bill, 1973 which was passed by the, 
1 ok Sabha at its fitting held on the 27th 
August, 1973.”

(ii) "In accordance with the provisions 
of Rule 127 of the Rules of Proce
dure and Conduct of Business in the 
Rajya Sabha, I am directed to inform 
the Lok Sfcbha that the Rajya Sabftt, 
at its sitting held on the 3rd Septem
ber. 1973, agreed without any amend
ment to the Foreign Exchange Regula
tion Bill. 1973* which was passed by 
the Lok Sabha at its sitting held on the 
27th August. 1973."

0K) “In accordance with the provisions 
of Rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha. I um directed to inform the I-ok


